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Record of Proceedings

Learned senior counsel for DVC submitted that since the share of power from
Mejia TPS is at present availed by BYPL, it becomes the responsibility of BYPL to bear
the transmission charges. Learned senior counsel for DVC requested the Commission
to direct the petitioner to amend the prayers of the petition in which the petitioner is
seeking direction to DVC to pay transmission charges.
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2. The representative of the petitioner submitted that arguing counsel in the matter
is not available due to personal difficulty and requested to adjourn the matter.

3. After hearing the learned senior counsel for DVC and representative of the
petitioner, the Commission directed to list the petition on 14.10.2014 on maintainability.

By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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